The Mizoram Street Vendor (Protection of Livelihood and Regulation of
Street Vending) (Repeal) Act, 2017

Act No. 05 of 2017

Keywords:

Repeal

DISCLAIMER: This document is being furnished to you for your information by PRS Legislative Research
(PRS). The contents of this document have been obtained from sources PRS believes to be reliable. These
contents have not been independently verified, and PRS makes no representation or warranty as to the accuracy,
completeness or correctness. In some cases the Principal Act and/or Amendment Act may not be available.
Principal Acts may or may not include subsequent amendments. For authoritative text, please contact the relevant
state department concerned or refer to the latest government publication or the gazette notification. Any person
using this material should take their own professional and legal advice before acting on any information contained
in this document. PRS or any persons connected with it do not accept any liability arising from the use of this
document. PRS or any persons connected with it shall not be in any way responsible for any loss, damage, or
distress to any person on account of any action taken or not taken on the basis of this document.




The I\/Iizorm Gazette

EXTRA ORDINARY
Published by Authority

RNINo. 27009/1973 Postal Regn. No. NE-313(MZ) 2006-2008
VOL - XLVI Aizawl, Wednesday 12.4.2017 Chaitra 22, S.E. 1939, Issue No. 167

NOTIFICATION

No. H. 12018/223/2012-LJC, the 10* April, 2017. The following Act is hereby published for
general information.

The Mizoram Street Vendor (Protection of Livelihood and Regulation of Street Vending)
(Repeal) Act, 2017

(Act No. 5 of 2017)

(Received the assent of the Governor of Mizoram on the 29th March, 2017)

THE MIZORAM STREET VENDOR (PROTECTION OF LIVELIHOOD AND REGULATION OF
STREET VENDING) (REPEAL) ACT, 2017

AN
ACT

to repeal the Mizoram Street Vendor (Protection of Livelihood and Regulation of Street Vending) Act, 2011.

WHEREAS the Mizoram Street Veendor (Protection of Livelihood and Regulation of Street Vending) Act,
2011 (Act. No. 4 of 2012) was enacted on the basis of model Bill provided by the Central Government to
the State Governments and came into force on 24.01.2012.

AND WHEREAS due to the fact that only 5 (five) states including the State of Mizoram enacted the said
law and whereas it was considered, necessary by the Central Government to enact the law for the whole
country the subject of which falls under Concurrent list, the Central Government enacted ‘The Street
Vendors (Protection of Livelihood and Regulation of Street Vending) Act, 2014’ which extends to the whole
of India except the State of Jammu and Kashmir.

NOW, THEREFORE, due to the enactment by the Central Government on similar subject, it is expedient
to repeal the Mizoram Street Vendor (Protection of Livelihood and Regulation of Street Vending) Act, 2011.
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It is enacted in the Mizoram Legislative Assembfy in the Sixty-Eighth year of the Republic of India as
follows, namely:-

1)  Short title : This Act may be called the Mizoram Street \endor (Protection of Livelihood
and Regulation of Street Vending) (Repeal) Act, 2017.

2) Repeal and Savings : (1) Mizoram Street Vendor (Protection of Livelihood and Regulation of
Street Vending) Act, 2011 (Act. No. 4 of 2012) is hereby repealed.

(2) Notwithstanding such repeal, all orders issued and all actions taken
or purported to be issued or taken under the said Act, shall be deemed
to have been taken, or purported to be issued or taken under the
provisions of “The Street Vendors (Protection of Livelihood and
Regulation of Street Vending) Act, 2014”.

Secretary,
Law & Judicial Department,
Govt. of Mizoram.
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